hatl!' td':f? ,Ll Bgr ‘:eL

. Solemnly
lerde -mi before me,

§ lwee

w“mished by the canii

Hefore the Retvy
I nr t"l"ct.hln “"fll"i (ZEE RS RN L) l{

(’Ji/ GZ "&!‘"“M ri/daugh: cofv® of, .

LI' = «« YCArS, Tesici or, MIG 35" L&RM Wh&m%uﬂm ol di Ui wibive
Er'mibl‘l. dio hereby solemnly alfirm and staie on cath as under:-

'  strike out whichever is not applicable)

% {1) [am a candidate st up hy-—--

- oA e of the political parly )/ am contesting a5 au

¥ Independent candidate,
Si (1) Details of PAN and status of fling of Income tax refurn :
q 'Sl No. [ Names Permanent The financial year for | | otal ineoms B
Account Number | which the last shown [n Income
' (PAN) Income-tax return has | Tax Retum ( in
! gl e i ri been filed Rupees) s
Q;G E el {BJEPKA5TEE
‘ 2. Spouse-
gﬁa 3. Dependent |
; 4, Dependent 2
5, Dependent 3 ...,

4 ko

iy
Y
&

(3) The following ense(s) is/ are pending against me in which cogaizance has been taken by the court:-

Offence

The details of cases where the court has taken
cognizance, Sections of the Act and description
af the affence for which cognizance taken :

MName of the caurt, ©ase No, and Date of order
taking copnizance :

{eV | Details of Appeal (s) / Application(s) for revision
(ifany) filed agains the above orders)

i N— o — E— ——— - -

i il

4. Cases in which 1 have been convicted by a court of law(sther those referred

'Ea'r Thie details of cases. Sections of the

[ Act and description of the offence for

I which convicted M- A

L. . S |
| (h) + Name of the Court(s). Case Mo, and |
i N. A |

] 1Daw[s] of order(s) .




b Paaishme 1|;1"|rl-'a'-.....
| i

NA-

i5p That | give hevetn bebow e details of o o sssets (movable and ioomovable ete ) of mysel..

niw spouse and all dependents:

- A Detaily of movable assers ;

e

| Assets in joint name indicating the extent of joint ownership will 2lso have to be given
2 In case of deposivTnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ Institulion and Branch are to be given
3. Walue of Bonds/Share/Debentures as per the carrent market value in Stock Exchange in respeat o b o
companies and as per ooks in case of non- listed companies should be given,
4 . Dependent’, here means u person, substantially dependent on the income of the candidate,
3, Details including amaount is 1o be given separately in respect of each investment)

| Deseription Self Spouse Dependent-1 | Dependent-2 | Dependent- 3 !
i AHUL KR
| Ne. MITL KUwieen rgﬂ,"ﬁf,f.;":'ﬂ R [SAM [' l‘
i}~ "Cashin hand
l( R5000% | I5000& MIL NIL | |
| (i1} | Denails of Deposits in Bank CEBIEETEH] 30 mh. |
[ , accounts  (FDRs, Term Deposits  |Sokeh Siclla Masd e
| | andall other types of Deposits |3 171582 s81 | HPFC Bask, |
including saving accounts), Makprboh, | Paliy NiL MIL .
Deposits with Financial gﬂmfﬁ"“f’ |
| Institutions, Non Banking s |
|| Financial Companies and e han :
Cooperative societies and the iz '
. amount in each such deposil ‘I
(iii} | Details of investment in Bonds, ||
1 cm;%m?mﬂﬁn? NI NIL ML NTL |
others and the amount. |
[ {iv} | Details of investment in NS5, Lie- 2 24 upgliic- 1. 25008 calgeq — UBEE !
Postal Savil Insurance Policies |< ., pe0d !
angd immmnﬁl inany Financial |, #'::Tﬂ; Baia; Mltiasz | 1.12.000F |- 50,000% ] |
Instrument in Post office or ‘?:':C-ﬂﬂf — Dsnoepe l |
Insurance Company and the B : Bl |
|| amount £0,000€ | I
| (%) | Personal loans/advance given to i
| Any person or entity including
; firm, Company, Trust etc. and NI ML ML ML .
. 'I other receivables from debtors | |
I | and the amournt. SN I o i
! (%) | Motor Vehicles/Aircrafis/ Tafp &0 fasi - 1
| Yachts/Ships (details of Make, BRoiPa-9TES |
| Registration No, etc, Year of 2010, s = 1L : .
| | Purchase and amount ) 9,50.000& : . | |
i [m.‘ lewelsy, bullion and valuable Gold-TO§m - gat'ﬂ innf:& Gotd - 10 pes - " , |
thing (give details of weight and  |Chaie + 24 o, b oo Il |
valugle—— .4,24,000F g';:g-mggguﬁ RT-rmeu:a.H.j ) - _
V.I'q
A 5
f‘- 28,47 \‘i"
fr< f ) EZ @ T
\ $55¢de I
k =G I'I B 1, o
\ 3L W %:& Sl
Y

m
'E'Il"

II_I



+7} Aty other assets such. s value of

(i

£ Thime/interest
o 1 Caross Total value

RN s

|

.
| na

e

| N

124,89, 444z 716726 2 | 1360002

i e ————

M-AL |

50,000& ! I

(Mese: 1. Properties inju_im ownership indicating the cxtent of joint ownership will also have to be indical «a
2 . Each land or building or apariment should be mentioned separawely in this format.)

e

a5,
No

0]

Deseription

‘-

[ Self

Spouse '

Dependent-1 |

Dependent-2 | Dependent-3 |

L

Location{s
Survey number(s) -

MIL

MTL

MIL

KT L [

IT'GH (Total measurement in
acres) e

MIL

MIL

NIL

NIL

“Whether inherited property
{ Yes or NO)

MiL

Ml

MNIL

Date of purchase in case of self
acquired property .

N

ML

ML

MIL

MrL

Cost of Land (in case of
purchase jat the time of
purchase

HIL

MIL

N1

MIL

Any Investmeot on the land by
way of
| consinsciion etc.

MIL

MIL

ML

NIL

Approximate Current marke!
walue

MTL

MIL

MIL

MNTL

{if)

Location(s)
Survey number(s)

ML

ML

ML

Avrea (Total measurement in
sq. i)

MIL

MIL

MIL

ML {

Whether inherited property
{Yes or NOY)

NIL

RTL

MIL-

MIL

Date of purchase in case of self
acquired property

ML

NIL

ML

MIL

Cost of Land (in case of
purchase) at the time of
purchase

Mrp

MiL

Nrp

MIL

Any Investment on the land by
way of development,
construction ete,

MIL

MIL

Nrp

L

Approximate Currerfy

market
value .

L5TH

NI

ML

ML

| (iif) ,Qmm%
' | (including )

| -location(s)

Survey numberis)

NI

Mypp |

Built up Area (Towl

Measy

A
_ ::\
- ‘I,L

_ NAME
SiYandar

_D" Paisy

T
Area » Disprey

¥
-

ML

we | |



; 'Y Wiher inheried prup-l_rl SEg i i
! ) ML NIL MIL MIL |
i | D of purchase in case of soif | B (e e SRR = | o |
,i.._ |_||-_|;d|1.mru_r[\___ | MIL MIL MrL | MIL | I
c nlhuf pnlpe'-r‘rl: {in case of 1 o __T-__ - -___E
i pr rchase ) at the fime of ! |
| prchase MWIL ML _ ML ... Nu_“ ! |
Ay Investment on the | i |
FRperty by Wiy of NIL I e | oML
i | development, construction ete. ey . )
ppraximate Current marke! :
oo N NIL NIL NIL NiL .
" (iv) | Residential Buildings (including | Jum-r HEL'PEE'?_— — ]
I Srnent,) NIL f
-Locationfs) Kaskas bag, s R
| | = Survey numben(s) Palna
Acrea (Total measurement in
|
e Bgpsgtiag] vae | we | wn .
| twmmm ft.) 2722 8 ft. NtL NEL NIL —
ether inherited property
| | “es or NO) ND MO iy ND
! l"(r?m of purchase in case of self |
: acquired property M-A N-A M- M- A |
| Cost of property (in case of
purchase) at the time of M A M- - M- A M. A
[ | purchase » .
| Any Investment on the land by
' way of development, NA. M.A N-4 N A
| canstruction ete.
Approximate C
: vitlue . S ':'ﬂmfﬂ'ﬁﬁ;:l M-A- M-A M.A.
Oih i i
i) mxﬂ;&;u:hulmmﬂm R A N N.B- i
{vi) | Total of Current Market
Value of (i) to (v) above Cfﬂf.ﬂ.ﬂfﬂm M-A- M- A MN-A

(6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, eatity or individual and amount for each item)

I8,
| N

ETH

| Deseription Self Spouse(s) Dependent-1 | Dependent-2 Dependent-3 |
" Loan or dues to B:nkl'ﬁnanﬂal TATA MOTORS
| Institution{s) FINANEE LT
| Name of Bank or FI MHEL MIL MIL
Amount outstanding 236000
Mature of loan AR LoAN |
Loan or dues to any |
indh*b:lunlai Enlity other than
M- A - ™A - e - M- A




Aty oiher liability ' s BT ey B
g — N NG ND NG
Grand totul of liabilities ' |2.38000 Y Mok 1 M-As -
(i) | CZaveiument Dues: N i i
Duses 10 depariments dealing i i
it povemisticin NIL NA NA | Nea
I_ﬂtcnmmodnﬂon i __l_ B
Dues to departments dealing T
whith supply of water NIL M.A MeA- It (Y
Dues to departments dealing T T
with supply of electricity MIL R M. A- M. A
Dues to departments dealing
with supply of ML N-A M- A M- A
telephones/mobiles
Dues to departments dealing
with govemment transpart
(including aircrafs and ML M. A- M-A N-A
Lelicopters)
Income Tax Dues MIL MIL WA M. A
Wealth Tax Dues MIL 1L M. A - -
Service Tax Dues ML ML N- & M- A-
Municipal /Property Tax Dues NI L ML M-A- N-A-
Sales Tax Dues NIL MEL M. A M- A
Anyod‘mduu Mo M M. 4. M- 4
Gﬂﬂﬂtﬂ‘hlﬂflﬂﬂmdnﬂ HIL M.AL M.A- M-A -

(7} Details of profession or occupation:

8 Self... Paeriyrcian
b. Spouse ... HGlEE OIFE

(8) My educational qualification is as under;

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

INTERMELTATE
ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

- Nﬁ}mafth: Palitical party which set up the T e
¥ (otherwise write ‘[ndependent') JANTA DAL ( UMITED)

/?f (a) Murfibe.of cases in which conviction order A

;,.w.r L than those referred to in Form 26) N A e

=

9.

= MALTIDHART COLLEGE , NAUBATPUE , PATMNA — 1894,

1. | Name of the candidate

ShiSm/Ram. canIAY  KUMAR

Full posial address

ANKARBAG S
MIG ABG, Log/rA HAME,KE ﬁ

3.| Number and Name of the constituency and
State

J.’e'?. RAIAPAKAR(SL) - BIHAL




|_ | (e Tuial number ur Fonding ceaes where the | - N = -
|

| oirt {5) have taken copnizane M. A -
. |
= A ' 4 . . P Ry ML ST YL, - s i |
" ‘-—E_]'H.T-fnr # Yea For which last E_'I.-‘ﬁl B camibiir sieommny
S e 1 Pmlm-:-_'r.e-a Return filed | |
[ Candidale _ BTEPK 3578 B . r E
| (b Spouse: = | o I~ |
B i) s e o i
l6.] . Details of Assets und Liabilities in rupees .
| Descripion | Seif | Spouse | Dependent-1] Dependentii Dependent 11l ]
| A Moveable == i
| Awset (Total vatue)  [R489, 4997167262 1,24, p00 % 50,000 ¥
[ B Tmmovable PARENTAL | e X R |
b LH:E?EET r | st NIL NEL !
(i} | Purchase Price amd = o
Development Cost of
Immovable Property MIL et R S
(Total Value) o
(i} | Approximate Current o 1
Market Price of 29,80, 494 2T T E| 1 29,000
Asse: (Total Value) ) B o3 PR
i Liabilities -
i} Government
Q) dues {Total) ML M.A - M-A- N-A4
(it) Loans from Bark,
Financial Institutions FaB000T| MO []a] MO
others (Total)
8. | Highest educational qualification: JMTERMERIATE
;_ MALTIBHAR Y LOLLEGE, NAUBATPULE  PATNA  — [004,
- {Give details of School / University education with full form of the certificate/ diplomal degree
cut!s{} {Mame of the Schoal /College/ University and the year in which the course was completed ) |

VERIFICATION

; ponent, above named, do hereby verify and declare that the contents of this affidavit are true and cormrect 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
eclare ihat -

{u] there is no case of conviction or pending case against me ather than those mentioned in items 3 and 4 above:

{0) L my spouse. or my dependents do not have any asset or liability, other than those mentioned in items 5 and &

uhow,
Verified st Fadna .. . . thlsmt%dayorﬁ'%‘r? o 301 e
ooy
f @ I et .
Bigrain ,Ilr-‘il'* Q—r“fid-—-—-..._
g o)) DEPONENT




_-‘-I-—--—*I -:- - ]
Mate: 1 Affidavit snenild be fled loest by 3.00 'M on the last date of filing nominations.
2 Affidavit simald be sworn

before an Cath Commissioner or Mumnstrate of the First Class ar nefore a Notan,
Publiz,

2 Al columns should be filled up and 1o column to be left blank. If there is no information to furnisl, i tespet ol
any ii=m, either “Nil" or “Not aplicable™, as the case may be, should be mentioned
4 The affidavit should ke either typed e written legibly and neatls
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